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BEFORE THE CERTRAL ADMINISTRATIVE TRIBUNAL

EOMBAY BENCH, BCUMBAY,
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Shri A.G.Bhalerao. aaeees Applicant.
V/s.
Union of India & Ors. eesees Respondents.

Coram: Hon'ble Shri Justice M.S.Deshpande, Vice-~Chairman,
Hon'ble shri N.XK.Verma, Member(A).
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Regpondents by Shri Karkera.

{Per Shri M.S.Deshpande, Vice-Chairman} Dt. 31.1.1994,
Heard shri N.B.Nikam for the applicant and
Shri Karkera for the Respondents. Though this matter. is
not on bocard, it has been taken up at the reguest of
the counsel .for the parties.
2. Shri Karkera for the Respondents states that
though an ingquiry was necessary in terms of Clause 9
of the Circular dt. 5.%.1990 (Ex. ‘'A') to the
application, such an inquiry has not been held for the
alleged mis-conduct of the applicants for having
cormmitted theft of telephone wire running 19 Mtrs. The
applicant has not been placed under suspension. The
only direction that we will make at this stage is that
the applicant{jmay be reinstated with liberty to the
Resgpondents to hold an inguiry in terms of Clause 9
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of the Cirqglar dt. %Ew9.1990 and pass orders of

-\-'\.»-'
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